IN THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH,

KOLKATA
O. A.NO. - 21/2022/EZ
In The Matter of:
£L2
; § g’ M/S Greenland Waste Management Enterprise ... Petitioner
SEF
& § é(’b Versus
$Q3
§a9 State of Jharkhand &Ors . Respondents
Ias
8X%
order dated 24.08.2022 and

e
3 Report of compliance of Court’s

=
. 13.09.2022 in O. A. NO. - 21/2022/EZ on  behalf of Chief Secretary,

_ Jharkhand, Ranchi
I, Sukhdev Singh, son of Late Bawa Singh, posted as Chief Secretary,
Jharkhand, Ranchi, Jharkhand having its office situated at Project Building

- Secretariat, H.E.C Ltd. Premises, Ranchi, do hereby solemnly affirm and state:-

%,& That I am posted as Chief Secretary, Jharkhand as such I am well acquainted

?® -4 with the facts and circumstances of the case. I am arrayed as Respondent in

&

this case in my official capacity and therefore I am competent to affirm the

present affidavit.
/ + 2. It is submitted that the Hon’ble Court was pleased to issue the following

¢
;/ o directions vide o1;der dated-24.08.2022 which is as such :

v

ra 6. We, therefore, direct the copy of the affidavit dated 19.08.2022

our order to be placed before the Chief Secretary, State of

| < ;
"‘ @ . . .
K’O/'\'-\v«' g:oi‘h arkhand for appropriate entries in the ACR pf rthe Member
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Secretary, Jharkhand State Pollution Control Board for

withholding/déliberately concealing information from the Tribunal.

3. Further it is submitted that the Hon’ble Court was also pleased to issue the
following directions vide order dated-13.09.2022 (uploaded on 15.09.2022)

which are as such :

Parall. We, therefore, direct that a copy of this order shall be placed
before the Chief Secretary, State of Jharkhand for recording these
entries in the Annual Confidential Report of the Member Secretary,
Jharkhand State Pollution Control Board reflecting his complete
ignorance of law and defiance of the judgment of the Supreme Court of

India on the ‘Principle of Polluter Pays’.

M. We also direct the Chief Secretary, Jharkhand to initiate
disciplinary proceedings against Mr. Yatindra Kumar Das, the Member
Secretary, Jharkhand State Pollution Control Board, for acting in gross
defiance of Environmental Laws and in defiance of the judgment of the

~ Supreme Court of India.

Paral3. The Chief Secretary, State of Jharkhand shall file his personal

affidavit within one month showing what action has been taken.

4. Tt is humbly stated and submitted that a show cause notice has been issued to
Member Secretary, Jharkhand State Pollution Control Board vide letter no.-
© 257 dated 24.01.2023 after the approval of competent authority in compliance

of the aforesaid orders of the Honorable Tribunal..

Pl
f@ g
; (/ V\ Letter No. - 257 dated 24.01.2023 is annexed as
( NOTARY \... = ‘
@( PUBLIC )5 Annexure ‘A’
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5. That he has yet not submitted his show cause for which a reminder has been

issued to him vide letter no. 487 dated 10.02.2023.

Letter No. - 487 dated 10.02.2023 is annexed as

Annexure ‘B’.

6. That necessary steps will be taken in this regard after the receipt of his show

cause.

Deponent /
& i

VERIFICATION

Verified at ...\erxa—eArx. On this ..... !.'H.qp‘r...day of February 2023
that the contents of the above affidavit are true and correct to my knowledge and
belief, that no part of it is false and that nothing material has been concealed there

from.

@ﬁawvm- )2(\’)

597 a0’ 2



Fe7 /aeRolne) 18/ 2022= Q5 woo, WA, BT 2.4/ ] o) )22

GYHR & AR Afaq |

wew g,
,ng@mmm ?ﬁ‘m

fivg — AFFT NGT @@l §RT 0.A. No-21/2022/EZ MJs Greenland Waste
Management Enterprises Vs. State of Jharkhand & Ors /e 4 uiRg ey &
TEq WKIHNU GHUT B D e |

BRI,
freergar Swfa fawes o & HWed A gR wem § f5 NGT 9% 0.A. No-

21/2022/EZ M/s Greenland Waste Management Enterprises Vs. State of Jharkhand & Ors #T5el 3
AT NGT, Iedral gRI fRA16—28.07.2022, 24.082022 & 13.09.2022 BT M7 UIRe fbay
T 8 U4 9 WiE, SREvS 15y uguy fAg=vr g, = & ACR I approprlate entry Ud
disciplinary proceeding ¥[® ®¥1 B AR faar Ty ¥ |

SHKT @ ATAD ﬁﬁﬁﬁ@sﬁwmﬁﬁzkwwﬁwwwmﬁmaﬁ

oy -~

(1) Environmental Laws @ violation & foT¢ M/s Greenland Waste Management Enterprises
(s fepvor) @ Common Bio-Medical Waste Treatment Facility (CBMWTF) @ \ererd @
fefT Environmental Compensation (EC) @ o7 ot =&t fpar war ?
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2/20/23, 10:08 PM Gmail - Re: O.A No. 21/2022/EZ (M/S Greenland Waste Management Enterprise -Vs- State of Jharkhand & Ors.)

389
M Gma” Aishwarya Rajyashree <advaish.hc@gmail.com>

Re: O.A No. 21/2022/EZ (M/S Greenland Waste Management Enterprise -Vs- State
of Jharkhand & Ors.)

1 message

Aishwarya Rajyashree <advaish.hc@gmail.com> 20 February 2023 at 22:08
To: Amrita Pandey <amritalegal@gmail.com>, Surendra Kumar <surendra_kr15@rediffmail.com>,
ashokadvhc@gmail.com, debasishghosh06@gmail.com

Sir/Madam,

Please find attached herewith the copy of Affidavit filed by the Chief Secretary, Government of Jharkhand as per the
order dated 13.09.2022 passed by the Hon'ble NGT, EZB, Kolkata in the above captioned matter, for your reference.
Thanking you.

Regards,

Aishwarya Rajyashree
Counsel for the

State of Jharkhand.

ﬂ Affidavit of Chief Secretary.pdf
3610K
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